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* GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

¢

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ABSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA AOT, 1918. '
(8 & 6 Geo, V, Oh, 61,)

"The Ooﬁnoil met at the Qounéil Chamber, Imparial-Seorbta.riat,- Delli, on |
Weduesday, the 19th February, 1919, ’

PRESENT :
His Excellency BAron CasLasFORD, P.0., 6481, MLk, G.OMG, GOBE,
Viceroy and Governor Goneral, presiding, and 47 Mambers, of whom
40 were Additional Members. :

L)

) -

STATEMENT LATD ON THE TABLE.

The Hon’ble Sir Claude Hill :—“In pursuance of your Hxoel- ‘1t ix. '
lency’s promise in your opening speoch, I now lay on tho table a statement® -
reviewing the Foodstuffs position up to date, gwm% details of the steps taken

. by the Government of India in respect of the control of foodstuffs up to date, :
estlmatmg the present position and forecasting the results of the measures that -

we have adopted.”

QUESTIONS AND ANSWERS. i
The Hou'ble Rai Bahadur B, D. Shukul asked :— L

1, “Has tho feamblhty of adopting Indian vernaculars ns the media of iu- Aaomu of
struction for Indian pupils in ::Agricultural Schools and Oollegés' a8 a means vornienmc N
- cof pOpularxsmg agricultural education amongst agrioultural olasses been consi- st ﬁ‘. }
dered? (If 50, with what result ? .
T * Vido Appendix .
( 679 )

——

&



389 QUEBSTIONS AND ,‘i,f‘:’fi‘."-’,'"'.'i-?.
[ Sir Cloude Hill ; Bas Bahadur B, 9. Shukut] [ 19v# FERRUARY, 1019. |

‘Che Hon'ble Hir Clande ITill replied :—

“ At tho instance of the Beard of Agriculturoin India whioh met at Poena
iu December, 1917, a schome for the establishunent of Agrioulturul Middle
8chools in the various provinces has been commended to Local Govornments

“ond Administrations, but the question whether the schools should be vernacular

or Anglo-yernacular hos been left to their decision in accordance with local
conditions. I may add that in the Bombay Presidency aud 8ind vernacular
Agricultural Schools have baen established, and it is proposed to open similar
sohools in the Qentral Provinges.

It would not be feasible to adopt Indinn vernsoulars as- the media of
instruction in the advanced conrse of study at Agricultutal Oolleges, but the
Colleges at Lyallpur and Oawnpore have vernacular classos or courses for the
sons of agriculturists,” '

Tho Hon'ble Rai Bahadur B. D. Shukul asked :—

- Bfaane® 2. * Will Government ploase furnish information as regards ‘each provineo
Suer  relating to the following heads for the eurrent financial year up to 81st Docern-
fmnotr "t ber 1918 :—
finanocial . .
yoar (4) Arens affeoted by famine and scarcity. '
(0) Total amount of suspensions and remissions of the land-revenue.
(¢) Number of persons in receipt of gratuitous relicf,

(d) Numaber of persons working on rolief works -and the amount spent
thereon. :

(6) Amount of taccavi advances—

() for seed and bullooks ;

(i6) for land improvement. :
() Other measures of relief adopted to relieve distress P

The Hon'ble Sir Claude Hill replied :— .

*“ The scarcity situation in India had not sufficiently developed by the end
of the year 1918 for information to be collated on some of the points dealt with
in the Hon'ble Member’s question. 8o far as the information asked for is
available, it is given below :— °

‘ (a) No famine had been declared in any Part; of India on 31st Decoomber
last.- Scaroity had been declared in— |

(1), a portion of the Garhwal disirict of the United Provinces 3
. (2) Sironcha tahsil of the Chanda distriot, Sihora and Murwara
* -tahsils of the Jubbulpore district, Banda tahsil -of the Saugor
" district and the whole of the Damoh distriot in the Oentral

Y Provinces ; and . . S
(8) the districts of Ahmedabad, Kaira, Panch Mahals, Abmednagar,
. Nasik, Poona and West Kbandesh and in the Kathiawar Agency
:“in the Bombay Presidency. :

In certain dt}ier",a?reas, as I shall show, preliminary measures had beeu taken,
although it had not then been found necessary to declare the existeunce of famine
or scarcity. . ' o - '

'(0) The information is not yet available. _
{¢) The numbers in receipt of gratuitous relief in the.week ending 28th
.- December last were— - ‘

e L ’(1). United Provinces, Carbwal ., . . . . . . bll
S (%).Bitiar pud Orisss, Angul .. . . . 11
b e g R oLt s ((Iubbulpors . . . . . L4719
' : (3) Ce_h"ral Provinces, -{ Damoh ., . . . . o . 054
S (Chande 4 - . . . 1,836
- (4) Central India, {;:;"::s' ; : : : 1;; '
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[ 1911 Fesruanry, 1018.] [ & Olande Hill; Rai Bahadur B. D. Shulul ;
- Sir William Vincent.]

(d) No regular reliof works: bad then heen opened ; but tho numbers of
" persons on test works for the same week wore-—

Etawash } . . . . 1,702

(1) United Proviuoes, 4 Allababad . . . . . . 18b
Jalaun . . . . c 839

‘ . Damoh . . . . .« 300

®) Cenl.ml Provinces, Chanda . B . . . 2061

Tho amount spent on these works during 1918 isnot known, but must
clearly have been very small.

() Btatistics of the actual distribution -of taccavi before tho end of the
. ' iear aro not available ; but the following additional grants had
y then been sanctivted by the Government of India for distri-
bution as taccavi, mainly with a view to stimulate the sowing of
rabi orops, including land improvement and the purchaso of scod
* and fodder :~— *

B
United Provinces . - . . . . . . 1,84,60,000
‘Punjab . . S . .o . . 6,00,000
-Central Provinces . . . .o . . 11,50,000
Ajmer-Merwara . . . . . . .3 bB5,000
+ North-Weet Frontier Province . . . o . . 1,80,000

(f) Other measures of rolief iriclude & grant of R2 Jakhs to the Central
Provinces for the rolief of weavers ; and the Madras Government
allotted R4,000 for the samo purpose in thoe Ansntapur District.
Ooncession rates were introduced for the carriage of fodder by
rail to affected areas in the Punjab, the United Provinces and _
.Rajputana; and a grant of 22,68,000 was made for the import-

- ation by Government agenoy of fodder to Ajmer-Merwara, Fodder
gOntfoblers were appointed in the Bombay Presidenoy and the
. Punjab.” ' )

. 'The Hon’ble Rai Bahadur B. D. Shukul asked :— -

8. “(a) Do the Government of India possessany knowledge of the formsa- sinar sna. -
tion of an association in the Province of Bibar and Orissa known as the ‘ Bihar Seviee."> °
and Orisea Civil Service Assooiation;’ and, if so, will Government please state Avsociation...
the..aims and objeots of the association and the scope of its activities, and . :
whether the organisors of the association had obtained any previous sanction
from Govetnment ? . . : o

- () Are the membhers of the Indian Civil Service, as Govornment servants, .
not precluded from organising themsel ves into a political body

. _"The Hon'ble Sir William Vincent replied :—

~ “The Government of India are awaro that there is in the Province of Bihar
‘and Orissa as well as in ofher. provinces an Indian CUivil Service Association ;
‘which  exista for the purpose, amongst others, of enabling the members of the :.
- Service to disouss matters which affect them as a body. A copy of the Govern-
ment Servants' Conduot Rules on the (ﬂléation of Government servants taking
part in politioal movementas is laid on the table.® '

. ', "/80 fa g8 the Government of India are aware the Bihar and Orissa Indias .
. Oivil Service Association has not taken part in any political movement, nor has -
" it contrayened this rule.”

. The Hon'ble Rai Babadur B. D. Shukul askod :i—.

BRI Wl (a) Will Governmient please lay vupon the tablo a statement giving‘,m o ‘
" figures for the last ten years ending March 1918, showing the proportion borne

® Not included fn thota Proceedinga.

[




b2 QUESTIONS AND ANSWERS.

[ Rai Bahadur B. D. Shukul; Ay, A, II Ley ; [ 1011 Frruany, 1019, ]
2iy. Kamini Kumar Chanda ; Sir Claude Hill.)

by salt produced under each of the following three ayslems soparately to the
total production of salt and the normal prico thereof pr cvailing in‘ cach year :—
(4) The Exocise license system.
(#s) The monopoly system.

. (#i5) Goverument faotories. :

() Isita fact that Government had not under their control a suflicient
quantity of salt to meet the balance between supply and domand at the normal
price, and that this fact partly contributed to the abuormal rise in prices of
late P '

(¢) If so, will Government state what aclion they have taken or fropose
to take with & view to cnsare a continuous flow of supply of a reasonably good
quantity of salt at a reasonable price in future?’

The Hon'hle Mr. A. H, Ley replied : —

“ (a) As the terms ¢ Bxoise Lioenss S8ystem ’+and ¢ Monopoly System '’ are
only used in the Madras Presidency, and as an important proportion of that
Presidency’s salt is now produced under a combination. of these two systems,
it is impossible to follow the Ifou'ble Member's classification. On the assump-
tion that the Ion'ble Member desires to know what proportion of the annual
production of salt is initially in Government's hand, a statement * is laid on tho
table showing the production— i '

(¢) of Governmont and Excise Salt in Madras;
(s'i% of Baragra and Sca Salt in Bombay ; and
(#44) by the Northern India Balt Revenue Department. .

. No figures are available to show the normal price of each kind of salt for
thelast ten years. But a statement® js laid on the table showing the average
annual retail price of salt in each Provinoe, ' .

(8) Deficienocies in supply, due to bad seasons, partly contributed to the
recent riee in prioes ; but the primary ocauses wers tho heavy falling off in
imports and reckless speoulation. _ ’

(¢) Asregards measures to incroase production whioh, it is hoped, will
ensure a continuous supply of salt at a reasonable’ price in future, the Hon'ble
Member is referred to the answer given to the Hon'ble Mr. Sarma in the -
Council of 23rd Beptember, 1918, of which, if he so desires, I shall be very glad

- to send him a copy.!’

;uuod .
- EQ:I“ on
. (24

mrma,

The Hon'ble Mr. Ka.mini Kumar Chanda asked :—

5. “ (o) Init & fact that there isscarcity in several parts of the country
and the situation threatens to be acute in eeveral provinces?

(p) Isit & fact that the freight on rice from Burma has now beenincreased
from R6 to Rb6 per ton? : .

(¢) If 8o, do Government propose to «consider the necessity of reducing
the freight fo the pre-wer rate? ”

The Hon'ble Sir Claude Hill cplied :—

_ “(a) Itis a fact that there is scarcity in several parts of the country, hut
it is only in comparatively small areas that it threatens at present to be acute.

(8) and (c) The freight on rice from Rangoon to Bombay was, until the

16th January, 1919, at RbEb per ton, the pre-war rate varying f‘;om RT to R10. -
The Hon’ble Member is referred to the Press Note issued on tho 10th January
by the Foodstulfs Commissioner, announcing that the Agentin India to the
Shipping Lontroller had agreed to a reduction in the rato from Rangaon to
Bombay to R40 per ton, proporticnate reduotions being made of freight rates to
other Indian potts. : On the 30th January a further réduction to R30 per ton in
the case of freight to Bombay was aunounced by the Foodstuffs Commissioner

rf’:'!a Appendix B to thess Proceedings,
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[19te Frervany, 1919.] [ Sir Clande Iill; My. V. J. Palel; Sir
< Arthur Andereon? Sir Willians Fincent, ]

after consultation with the Agent in India to the Bhipping Controller and
the Shipping Companies concerned. This rate as also the reduced rates to other
ports then announced will rcmain in force for a minimum period of three
- months,”

The Hon'ble. Mr. V. J. Patel asked :—
.8. “(a) Init a fact that a special officer was appointed to the Railway Board Asvetts

a yosr and a half ago? If so, what are his dulics and what is the work Eé}:‘,:'::“,
cntrusted to him at present P . Ealiway
(5) Has any report been preparcd by him, or is there any- brochure con-

Board.
oerning his work ? If so, is the said report or brochure to be published ? '

The Hon’ble Sir Arthur Anderson replied :—

“1t is a fact that a femporary officer was employed by the Railway Board

{o write a Monograph on Indian Railway rates and conneoted subjeots. He has

roduced a work of some 600 pages which will shortly be on sale by the

uperintendent, ' Government Printing, His connection with Government
terminated on 81st January, 1919.”

The Hon’ble Mr. V. J. Patel asked :--

7. *“ Do Government gtopose to accept thoe view conlained in paragraph 817 Esragraph
of the Montagu-Chelmsford Report on Indian Constitutional Reforwns that there Issiea Con-.
should be in all servicvs that ar: now reorunited in England a fixed porcentage Keforms -

of reornitment in India increasing anuually ? Koot

(b& If the answer fo piort (a) be in the affirmative, will Government give ,
the public an opportunity to express themselves on their "proposals before the
same are laid before the Secretary of State for India in Council"?

The Hon'ble 8ir William Vincent replied :—

q :1(“) The matter is at presedt under the consideration of the Government
of India.. . T .

. (b) Itis ogen‘ to any member of the public or any association to avail
themselves of.the in vitation extended in paragraph 854 of the Report to express
an opinion upon it.” ' :

The Hon'ble Mr. V. J. Patel asked :—

8. “In giving effect to the various recommeridations of the Public Services auerdiux ot
Commission in the direction of Indianising some of the Inperial Services which i anere.
would involve reduced torms of employmeént, do Government propose to take }r‘!m?sf:'
stops to guard, if neoessary, the existing vested intercsts of the present members Secvioss:
of the lower Services: who are eligibla for promotion to the Imperial Services

on the higher terms now in force ? "

'The Hon'ble Sir Willia,m Vincent replied :—

.- “Q@enerally speaking the Governmont of India have every desire to protect ~ *
tho vested interests of existing members of the various services, but the recom-
mendations of the Commission are still under discussion and consideration, and.
the conclusions reached will have to bo submitted for the final approval of the
Secretary of State. While, therefo:o, it is impossible to mako any more definite
statement in reply to a question couched in such genoral terms, it would be
helpful if the Hon'ble Member would su{Jp}y a list of the recommendations of

the Commission to which he refers as involving rednoed terms of employment.”

‘The Hon'ble Mr. V. J. Patel asked :—: - ' -,

9. “ () Has the attontion of Govornment been'drawn toa lettor pui'por.tin.'g :‘;:;ﬁ;.;;‘;::._

* to come from ‘Indian Clerks’ which appeared in the Bombay Chronicle of tienos

< Tudlan ana "
the 30th December, 1918 ? %{}:E‘Ega

Noew Do)t
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t Mr. P. J. Petel; Sir Claude ill; Sir [ 1971 FrBRUALY, 1819. )
Williem Vincent. ) '

(b)) Will Government bo pieased to stato fhe respeotive residential
accommodation provided for Indian and Anglo-Indian clerks at New Dethi ?**

The Hon'ble Sir Claude Hill replied :—

* Thé answer to (a) is in the affirmative. With roference to (b) statements® .
are placed on the table showing in detail the accommodation which is provided
for in the designs appr oved for Enropesn and Indian clerks’ quarters i New
Delhi. It may be rema rked that representatives of the Indian clerks were oon-
sulted by e before the designs were approved, and that suggestions made by .
them were carricd out as far as prooti-able. Generally specaking the designs
for the Indian clerks’ quarters have been made so as to ensure that privacy .-in
home life whioh it has been ascertained the very large majority of clerks desire.
It has also been arranged that & few guartors similar to those built for Euro-

. pean olerks will be set apart for the use of senior Indian clerks who may pre-
- fer to adopt a European atgle of living. During the prosent season only two
e

claseos of quarters mtemi for Indian clerks have been available, vis., Class -
D intended for clerks drawing salaries of 1101 to R200, and Class E intended
for clerks drawing salaries of less than R100. On-the other hand, the olasses

(3

of Buropean clerks' quartors available have been :— :

Class II intended for clerks drawing salaries of R201 to 300 and chum-
merieé intended for bachelors. New :elhi accommodation has been resorted
to this year on account of congestion, «nd in the case hoth of Buropean and of
Indian clerks the allofment of accom:iodation has beon made without regard
to the seniority of the ocoupants, and it may thus have happened that some -
Indian clerks are housed in houses of a class inferior and that some REuropean
clerks are housed in houses of a class superior to what they were entitled to,

* 'With the construction of houses of the remaining classes in both categories this
.will be remedied,

As regards the other matters complained of by the writer to the Bombay
Ohronicle the provision of furnituro free of charge is a temporary arrange-
meht. Jf furnitureis provided atall hercafter 8s a permauent measure, the
question of the paymont of rent on the basia of value supplied will be considered.
With regard to the provision of eleotric light it has been deoided in the first
instance not to provide eleotrio Jight for either European or Indian clerks on
pay of less than B200 per mensem as it is considered that few clerks on this
rate of pay will wish to pay for an electric installation. If a demand arises, it
will be met. ) . .

- It is not the case, as stated by the writer, thut the floors of the Indians’
quarters are kufcha. They aro pucka, though, owing to the impossibility of

~'securing cement, it wasnot possible to carry out, in the case of all quarters, the
- full specification, and on some of them the pucka flooring is composed of lime

concrete, which has pr:ved not quite satisfactory. This will be put right as
soon as possible.” The complaint about.the kitchens will be investigated but, as
evory kitchen is provided with its own cooking place and fluo, there is no reason

why smoke should penetrate into other rooms.”

The Hon'he M. V. J. Patel ssked :— |
10. * Will Goveriiient be pleased to state whether they have called upon

Vlawn of ]
trerena ' the Indian Civil Scivants to express their viows on any of the recommend- .

regaral
4 m“iar

Ze g#“-'atioxxs of the Reforms Report ?”
. eport, L R SR R

' The Hon'ble Sir William Vincent roplied :-—
. “The pre;'vnmept"of' India suggested to the Provincial Governments that,

.~ before gubmitting theit yicws to the Government of India, they should consult
7 tgelected officials;z Tndl¥idual officers belonging to theTndian Civil Service and:
" other servies were tlitis given an opportanity to expross their views.” ;

. -xdﬁ&-lnm in these Proceedings.



QUESTIONS AND ANSWERS. BSE

(19r Fevguanx, 1919.]  [3&. P. J. Palet; Sir William Finconi ;
' Hyr. d. M. Ley; Sir Dinshawo Faoha; -+
Sir Clande Iill.)

The Hon'ble My, V. J. Patel asked :—

11. “ Will Government be pleased to lay on the tablo in due course a stato- Avplieattons
ment embodying the rules followed in dealing with applications mado by Indisng ndinasta
to the India Office authorities in Bngland for appointmenta in their gift, .and apgstas
showing year by year since 1900 (a) the number of such applioations reoeived, e
(%) {5!10 aggomt.ment applied for in cach case, and (o) the roply given to each
applicant ¢ :

The Hon'bie Sir Willinm Vincent replied :—

“The Government of India regret that they have no information in tho
-malter,” : . ' '

The Hon’ble Mr. V. J. Pa._tel asked :

12. “ Hasany report been received frow the Trade Commissioger for India fg:}lgg,ti-g

inLondon _regarding his work since his appointment P If so, will Govcrn. fhaTeade
went consider the advisability of publidhiu]g it?” ’ ‘ ?‘:‘d"ﬁ?"x

The Hon'ble Mr. A. H, Ley replied :—

+ “ 43 promised in reply to a question by the Hon’ble Mr. Khaparde in this
Council on the 4th September, 1918, the Indian Trade Commissioner was asked
for a formal report on the working of his office. This has not yet been receiv-

-ed, but will be published as soon asit is redeived.” )

‘The Hon'’ble Sir Dinshaw Wachg asked :—

. 18, “ Will Government ho pleased to lay on the table a stalement regard- Thec oi{::; E
ing the operation of the Cotton Oloth Act, 1918, since it came jnto force ? .

-+ “'The Hon’ble Mr. A, H, Liey replied :—

_* “Qwing to the marked fall in the- ‘priee of cotton oloth whioch ccourred
_throughout the country immediately after.the Cotton.Cloth Act, 1918, camo
"into fotce, it proved unnecessary to gut the provisions of the Act into opera:

tion at once. Tho Controller of Cotton Oloth and the Advisory Committce

appointed under the Aot have, however, met at regular intorvals and have kept

a close watoh on the situation. : The Controller has also visited several of the

Proviuces. As he price of cloth has again risen considerably, it has, been
~ decided to commence the manufacture of standard cloth to meet the require:

ments'of the United Provinces, Bihar-and:Orissa and the Punjsb. Five per

. Gonb. only of the monthly output of the looms will be takon up in the first in-
-gtance. Further details of the work which.has been done by the Controller of
% Qotton Cloth will bb found in.:the Press Communiqué recently issued by that
officer, a-copy® of which is placsd on the table.”

’

_The Hon'ble Sir Diiishaw Wacha asked :— s

X }'14.". « Have aiy substantial efforts been made in India by the Btale or by vreet  ene-

* private eterprise or both within reoent years to gbtain increased agricultural sycsarierar
roducts, specially food-graius,-by the use of well-known agriculfural chemicals  Pirposes

ff, 50, to what extont and in what places ? ‘ :

. TheHon'ble Sir Claude Hill repliod :—
.. Al the Agricultural Departments’in India have experimentod and arc
experimenting with chomical fertilizers as will be seen from the reports .f the.
- ;pepgytlypg_gtal Farms. . _ 1
..~ Ohomical fertilizers arc extensively used by planters.and to some extent it
@ig believed by large Indian land-holders. . ’ ' '
. ’ "&ot inoladed in those Pr(;cscdingn. :
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585 QUESTIONY AND ANSWERS.

[ Sir Cleude INll; Sir Dinshair Wacha; [ 19TH FEBRUARY, 1919.]
Hr, A. H..Tey.)

Tho use of chemical manures by small ocultivators is rostrictod by the
prico and the small inorease in outturn relativaly to tho oost. There are also
diffeultiesin the way of the small cultivator obtaining such manures on a3count
of the lack of selling agencics, A beginning has, however, bsen made by ono
COo-operative Sooiety' in the Tanjore District of Madras, which manufa otures
bono phosphato and sells it to its members."

The Hon’ble Sir Dinshaw Wacha asked :—

. 15. * Do Governwsnt propose to obtaia a report from the Chairman of the
Cotton Olearing Houso on the working of the house from its commencement
to 31st Docember last,-and to publish the roport for general information? '’

The Hon'ble Mr. A. H, Ley roplied :—

* I will ask the Governmont of Bombay for a report as suggested by the
Hon’ble quber." - N

The Hon’ble Sir Dinshaw Wacha asked :—

18. “ (a) Ilas the attention of Government been drawn to the following
suggestions made by Mr. O.F. Andrews in an artiole appearing under his
signaturo in the ¢ Modgrn Review ' of December, 1918, on Indian indentured
coolies in Fiji, namely :-~

(9) The immediate closing down of the last years of service in the coolie
lines of those under identure, )
(%) Inducements to be given to unmarriod men in Fiji to return to
. India to got wives. _
(#48) The present coolie lines to be entirely reconstructed on a different
: mbdell allowing for separate detached dwellings for married .
o people. '
. (i) Matrons to be provided in all the larger Indian hospitals.
(v) The provision of shipping for ropatriation and communication with
India as early as possible. ' '

(6) Do Government intend to take steps to bring about the -adoption of

these suggestions or any of them P *

The Hon’ble Mr. A. H. Ley replied :—

“(a) The-answer is in the affirmative.

(6) T would refer the Hon'ble Member to the romarks made by 8ir George
Barnes in the debate on the Resolution moved by the Hon'ble Pandit Madan
Mohau_Malaviya on the subject at the meeting of the Council held in Simla
on the 11th Soptember, 1918. The Government of Iudia are in correspondence
with His Majesty's Government in regard to ‘thess matters. Wo have asked
that representations should be made to secure. reforms with regard to housin
and hospital accommodation for free as well as for indentured labourers in Fiji.
The Hon'ble Member will no doubt realise that the mere cancellation of inden-

. dures unaccompanied by such reforms, will only aggravato the present sitnation.
. With regard to the provision of shipping, I am afraid that the position is not

materially different from, what it was whéen the Qouncil was addressed by Sir
Qeorgo Barnesin Beptemby " :

The Hon'ble Sir Dinshaw Wacha, asked :—
17, “At whabiustitutions in India is agricultural chemistey taught for

s the purposes of practical agriculture ?”

_The Hon'blg Sir Claude Hill replial :—

R 4 Agricultural chemistey is taught for the purposés of practioal "ngrio{xl-
" turo in " the Agricultural Colleges at Coimbatore, Poona, Cawnpore, ILiyallpur,

Sabour, Nagpur aud_Pusa.”
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[ 197 FEVRUARY, i919.-] [ Sér Dinshaw Wacka ; Sir Jemes Beston ; Pandit
Madan Hohan Malaviya; Mr. 4. H Ley;
Sir William Vivcent ; Mr. @. 8. Khaparde.]

The Hon'ble Sir Dinshaw Wacha asked i—-

18, “ Ave Qovernment awarc of the popular ery prevailing in the more f}‘m.‘,’,“}g:‘ :
distant towns and villages in parts of the country, touching tho dificulty of JEBSdiver
oncashing notes for rupees and small silver coing? If so, whon do Government eoias
propose to afford reasonable faocilitics 80 as to allay the existing complaint P’

The Hon'ble Sir James Meston replied :—

“As was more fully explained in roplyinF to a recont question on the same
subjeot by the Hon'blo Rai Bahadur B. D. Shukul at the last moeting of this
Oounoil, the Governméat ave fully aware of tho inconvenience, aund are doing :
all that lies in their powor to ameliorate it; but the problemn, as the Hon'ble .
Member knowes, is far from an casy one.”

The Hon'ble Pandit Madan Mobgn Malaviya asked :— w
19. * Has the recommendation of the Indian Industrial Commission that Appeatc -

an _expert Oomnmitteo should be appointed to consider what additional banking-gxpast -

facilities avo necessary whether for the initial or for the current finance: of o coastder -

industries been acoepted by Government, and if so, when do thoy propose tobamiss
. . aollities,

appoint the Committee ? : o

The Hon'ble Mr. A. H Ley replied : —

“ As the Hon'ble Member has alrcady been informed the various recom-
mendations contained in the Indian Indusgx"ial Commission's report are receiving
the cousidoration of Government, and he cannot oxpeot that an immediate
decision should be arrived at on all these% estions. He will remember that the
report was not received until the very end” of October, and oonsultation with
Looal Governwents is obviously necessary before definite conclusions can be
reached. No deoision has yet boen arrived at with regard to tho sstiing up of
a bankihg committee,”

The Hon'ble Pandit Madan Mohan Malaviya asked :—

20, “(a) On what date was the recommendation of Mr. Montagu and Lord appetas”! < -
Ohelmsford;, contained in paragraph 272 of their Report, that another Indian &'a secona - -
member should be appointetf to the Exeoutive Oouncil of the Government of Hesver ..~
India * as soon as may be ' submitted to His Majesty's Government ? Eosontive: -

(3) Ts it a fact that no exccption has been taken to this recommendation %***" -
.. either by the Government of Iu£a or by His Majesty's Government ? T
(o) .If the answer to part (3) be in the affirmafive, what is the reason for
the delay in giving effect to tho said recommendation ?
. }gd),‘When do Government intend to appoint a second Indian member to
tho K .

xecutive Couheil P

i "‘“"‘T_he‘ Hon'’ble Sir William Vincent replied :—

+." The report by His Excellenoy the Viceroy and the Secretary of State on
‘Tiidian Constitutional reforms is at present being considered by the Government,
of India, who hope to be able to submit their recommendations thercon to the
Becretury of Btate in the ncar futuro. The Government of India have no in-
formation as to the views of Tis Majeaty’s Government, nor is it possible for
them yet to. state when any of the proposals will be given effect to. The
"Hon'ble.Member is no doubt awara that any increase of the Exeoutive Council
‘would require an amondment of the Statuto.” .

" The Hon’ble Mr. G. S. Khaparde asked :— .

X 21. “ (a) Has tho attention of Government been drawn to the facts etated ppetns *
and Gomments made in a Caloutta paper called ¢ Railways® in its issues of the B 8 saott
- :1st’and 16th January, 1919, regarding the appointment of Mr. B. O. Scott as gﬁ;\; ot |

Agent of the South Indjan Raﬁway ? Hanlway,

e
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(6) Will Government be pleased to make a statement showing tho incor-
reotnoss or otberwise of the said facts ¢

The Hon'ble Sir Arthur Anderson replied :—

# (@) The answer to tho first question is in the afirmative.
. () Government are not aware of theintentions of the Board of Direotors
of the South Indian Railway Company, or whether thoy propose .fo select
Mr, Scott as Agent whon Mr. Muirhead retires. Mr..Muirhead is at present
temporarily absent from duty, and intimation has been received by the Railway
Board that Mr. LeMcsurier acts during the present vacancy. (Government are
not in a position to give any further information at present.”

The Hon'ble Mr, G. 8. Khaparde asked :—
"ﬂ’llntlon_

stan 22, * (s) Hasany corzgspondence passed between Government and the
Department Secretary of Stato on the subiect of the formation of an Imperiul Department
enaan " of Indusirios and an Imperial Board of Industries, as recommended by the
pertal . el :
neardot  Industries Commission ?
(b) 1f the answer to (a) be in the affirmative, will Government be
pleased to place the correspondence on the table P’

The Hon'ble Mr. A. H. Ley replied :—
(a) “ Yes.
(¢) The Government of India are still in correspondence with the 8ecretary

of State on the subject, and I am unable at present to lay any papers on the
table.” -

The Hon'ble Mir Asad Ali, Khan Bahadur, asked :—

Publiatien 23, * Will Government be pleased to state—

P oy (a) whether the reports of the Franohise and Subjects Oommittces will be

£:4%80e published aud made available for the publio; - _

Gommiioss (6) whether an opportunity will be given to the members of this Council
to discuss at length the Roform proposals soon after the introduction into
Parliament of the Bill on the subject ?”

The Hon’'ble Sir William Vincent replied :—

¢ (a) The reports will not be published before submission to the Sceretary
of Btate, and it will rest with the Secretary of Stale to determino what . papers
shall be made public ; but the Government of Indin are confidont that all
important official correspondence and reports in ovnnection with the Reforms
proposals since the date of the publication of the Report by the Viceroy and
the Secretary of Btate will be published.

(bg The Government of India are not prepared to give any undertaking
upon this point.”

The Hon’ble Mir Asad Ali, Khan Bahadur, asked . —

é;;“ 4 24. “With referonce to the reply given on the 26th September, 1918, to
indigenos 1My question on the subject, will Government be pleased to state :—

wedistno. {a) whether the opinion of the Committee of the All-India A yurvedic and
Unpani Tibbi Conference on the indigenous systems of medioiue has been
received, and, if so, will they be pleased to lay it on the table along with the
opiuions, if any, roceived from olher ron-ofticial bodies ?
~ (b) whether they proposo to invite further the opinion of indepondent
non-official :uedical practitionors on the subject beforo the matter under consid-
eration is finally disposed of ? ‘ :
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(o) what measures have alrecady Deeu oonsidered by the various Iooal
Governments for “conducting the scientifio investigations of the propertics of
indigonous drugs, and whether these measuros, if postponed . during the war,
will be resumed early ?”

The Hon’ble S.ir William Vincent roplied :—

“ (a) The opinion of the Committee of the All-India Ayurvedio and Unani
Tibbi Oonforence Ims not yet been reooived; no other non-official body has
addressed the Government of India on the subject.

~ (5) Bome of tho principal Local Goveruments consulted independent non-
official medioal practitioners before submitting their reports, and it is not
proposed to invite further opinions.

. (o) The Government of India notice that on the 30th of July last the
Goverament of Bombay accepted a resolution moved in their Legislativo
Council for the appointment of a- Committeo which will recommend what
steps should bu faken to start a pharmacological laboratory or research
institute in medicine at a suitablo centro in the Presidenoy for scientifis
experiment with and research into indigenous drugs. They have however
received no report on this subjeot from the Government of Bombay or from
any other Government, and they would suggest that information, if required,
as to what each Government is doing shoulg be elicited by questionsin tho local
Legislative Councils.”

The Hon’ble Sir Fazulbhoy Currimbhoy asked :—

25. “ Will Government be pleased to state whether they proposed to giyé Finandtad .
effect to the recommendations of the Decentralisation Qommission on finanoial {g3asrst
deoenfralisation ? . o '

‘The Hon'ble Sir J ames Meston roplied :—

“ Effcot has already been given o a numbor of the proposals of the Royal - @ ;.
Commission. The whole question of financial decentralisation is now omco ., "%
more under careful consideration in connection with the question of Qonstitu- s
tional Reforms.” s

TE‘;RMIN’ATION OF THE PRESENT WAR (DEFINI-
- TION) BILL.

' - ' ’ :
. The Hon'ble Sir George Lowndes :—‘‘My Lord, I move for 1314z,
leave to- introduce & Bill to -make provision to defermine the dateof the - =~ 7.°
‘tormination of the present war and for purposes connected thercwith. The Bill -
. hatdly needs explanation. It is obviously necessary that the samo date should
‘bo” adopted throughout the Empire for the formal tormination of tho war.
“Tarliament has legislated in order to allow His Majesty to declare by Order in
Council what date should be fixed for tho formal termination of ths war, and
we aro proposing in India to follow the samo procedure. I mdve for Jeave to

_introduce the Bill."* . _
The motion was put and agreed to, oA

.. The Hon'ble 8ir George Lowndes:—"“My Lotd, T beg to intro- .
 “duce -the Bill, and move that the Bill, together with the Statement of et
7*Ohjects and Reasons relating thereto, be published in the ¢ Gazeite of India! o
- in: Binglish.” : '

The motion was put and agreed to.
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EXCESS PRGFITS DUTY BILL,

The Hoen'ble Sir James Meston :—* My Lord, when the ammis-
tices wero signed threo months ago, men's minds naturally turned with
ratitude to picture a world from which war with all its attendant ovils had at
ast been removed ; and it camo to many of us as av unpleasant surprise when
this document was published a few weeks after the noise of battle had ceased.
It reminded us that, although the war was over, the price of victory had yet to
bo paid. In human lives aud suffering that price has been paid in full
measure. But oun those of: us who remain the duty rests of trying to help in
somo degree to Jiguidate the incaleulable material Joss which has fallen upon
the world during these last four years. In somo couatries that task will
occupy the attention of tho present generation and of generations yet unborn;
but in “more furtunate India the pocuniary burden olg war will rolatively be
a trivial and fransient embarrassment. India, under your Excellency’s guidance,
however, has not been ungrateful for the shelter and security that sho has
enjoyed during these anxious ycars, and most Members of this Council
took part in the enthusiasm with which Ivdia bestowed ber first magnificent
gift of £100 millions towards the cost of the war. Then, agnin, in September
last this Council with virtual unanimity decided upon a further gift by taking
over from His Majesty's Government the charges of a large Indian fighting
force which had previously been met out of British funds. The value of that
second donation was estimated by my predecessor at £45 millions, orin the -
neighboarhood thereof. He assumed that the forces for which we were provid-
ing would be at war for two years and would be demobilized in the thircf /eAT,
while there would be a running accompaniment of pension charges dwindlin
until that part of the burden finally dizappeared. 'Well, the war bappily endeg

" long befora the period of Bir William Meyer's estimate, and - our total pay-

ments are not likely now to be more than. £30 millions. For the current

ear our bill is being honoured partly out of our current revenues and partly
gy an overdraft upon our balances.” But for the next year we have to find
£8%, and it is to help in providing that sum that we are now asking tho
approval of Council tothe measure which I introduce to-day. Our neced for
this extra taxation may be very briefly oxplained. When 8ir William Meyer
described his proposals in September last, he told the Council that the military
expenditure which wo wera then accepting ‘would amount to about £127 mi-

‘Jions in the current year, to £14°7 millions in the next year, and if the war then

terminated to £7°7 millions in the third year or the period of demobilization

- with, of courso, pension charges added iu cach case. For the current year ho

expressed the hope thathe would be able to provide the required funds out of
the large surplus which he then anticipated. I have heard him sharply criticiz-
ed for tho exprossion of this hope, but I think, niy Lord, most Members of
this Council will agree that criticism on that point is a little unreasonable, At
that time 8ir William Meyer had before him only the figuros of the first
quarter of the current year ; and as we all know a suddon rapid change for the

" worse came over our financial position almost immediately after ho had spoken,

Famive raised its head wilh all its attendant re-action upon our revenuos,
Exports, especially of food, were curtailed in a very large measure, and the sale
of Council drafts “stopped from Ootober, while all the time we had to go on
merrily coining rupees to a very large cxtent, and enduring the loss in which
they involved us on account of our compulsory purehases of silver. As Hon'ble
Members are aware, we had, recently on two occasions, to reverso the ordinary

rocedure of cxchange and scll what are ordinarily known as reveise Counoils
in India. All thesc forces combined to defeat Sir William Moyer's hope of
a largo surplus, and in actual fact we shall probably have to admit a heavy
defioit, a deficit of about £4 millions in ths current year. We have thus
not been able to meet anything like the first instalment of our obligations out

.of the current year's rovenucs. -For next year Sir William Mcyer was under

no delusions. To pay the second instalment ho warned the Council that oxtra
taxation would Do necessary, and he mado it perfectly clear that in the fore-
front of that taxation there would be a duty on excess profits, With the advent
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of peace it is true that that second instalwent bas disappearcd, and all that we
have now to face, apartfrom the running pension charges, is the £8} millions
of the last instalment. . But the tightness whiol 8ir William Moyer foresaw
is now upon us, and it is my duty to-day to attempt to convinoce the Counoil
that we cannot find this amount without some of the additional taxation which
he warned us would be inevitable, For it will be remembered that Bir William
Meyer iix speaking last September held out no hopo that the excess profits duty
“would be tho only mcasure necessary to fill the gap.

“Our Budget cstimates unfortunately are not ready; it will be fen days:
before they arc. I wish they were, for Hon’ble Members would then be
able to study the position for themselves and find a justification for what is now
proposed. But briefly it comes to this. 'We have pitched our revenue estimates
83 high as we dare without imprudence. . Wo have of course bad to allow yery
large grants for railway renewals which had fallen fo a point of danger during
the war ; but in all other matters of expenditure wo have counted every rupeo.
His Excellency the Commander-in-Chief, in partioular, has accepted for the..
current expenses of the Army a grant whichhas beeu cut o fine that only his
resolute insistence on economy will enable it to suffice, And yet with all” this
our revenues we expect will bo barely £8} millions ahead of our normal outlay.
It is obvious that & fraction of this, say a erore or £} of a million,' inust be kept
as & surplug, or margin—and it is not a very extravagant mnrﬁin-—-against the
vicissitudes of the year. 80 that we ‘are left with £3 millions ont ofour
normal revenues to meet eur liabilitics under your Beptcmber Rosolution for
£5% millions. There isa shortage of £6% millions, and 1t is approximately that-
gum of 863 to £8 millions which we air, if Counoil passes the measure which
I now introduce, at{resovering from theexcess proiits duty ona 50 per cent.

basis,

.. "The Bill, my Lord, is a very simple measure and endeavours to be as
elgstio as the peculiar circumstances require. It applies, with certain -large
.axceptions, to all businesses in India which during the current year haye returned
;profits exceeding Rs. 30,000. The first of these exceptions is Agriculture or, as
" “It'is called in tho United Kirgdom, Husbandry, which we do not propose to tax,
T'ie second is szlaried employments, which bave not participated in the- special
profits of the war. Then comie professional incomes which depend upon the
.personal skill of the earner ; and, lastly, we propose to exempt concerns which
arg-already paying excess profits duty in England very much higher than it js
roposed to Fevy in India. With these exoeptions it is proposed to take evory
‘business in British India and ascertain the profils upon which it paid incomeg-
‘tax in the two years before the year in which war was declared and in tho two
years after that event. The average of theso four years is struck and set up as ".
‘the standard of - profits, Any sum by which the ascertained profits of the
current year exceed that standard is treatod as oxcess profits, and the Govern-
- mient asks for half that sum. L any business, either because it has just started
. op for any other good reason, did not pay income-tax in the four carlier years,
" ila. excess profits are assumed to be the amo unt by which its sctual profits in
.. tho current year excéed 10 per cent. on its prosent capital. My Tord, this is
tho kornel of the Bill, but there will of course be many exceptional cases. '
* There arc concerns with plant which has been running night and.day for. war
“work and which will shortly noed heavy renewals. Theso are concerns which ~
havo installed machinery for war work, which they will be unable to -
use for other purposes. There arc others which have brought out equip-
. -ment ab possibly three or four times its normal price; others again where
- ronewals and repairs have been jwpossible in the last four years. The list,
- which is yiiinally given in clause 8 of the Bill, is one whioh might bo largely.
- oxtended'; but itqis sufficient to say that the Bill recognises- such oases
09 deserving generous treabment, and gives the Collector & wide liberly to. -
- modify the ass~ement. There are probably other cases which have not been .
%" Yeférred to in the Bill, and which I'have no doubt the-Select Committes . will
~.bo glad to. consider. Among theso Xmay incidentally mention, withou?
“committing the (overnment to any decision, the case of controlled trades in.
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which owing to the operation of Government control the profits, which would
oftherwiss have accrned to the business, have not beon allowed to I‘)ms into their
pockets.  8till anothor caseis thatof & new, or a struggling, industry which
was sot on its feet by the war and which bhas now again to face the full hlast
of the foreign competition which had formerly. deterred it from making
profits. These and any othor matters like these will have to be considered on
their nerits, and will be considered in a gencrous and sympathetio spirit.
The Bill also allows overy asscseee an- appeal. The Bill sets up—and this is
aerbaps the most important of all—under clause 9 of the Bill, spevial fribunals
}or dealing with questions of general importance which would be outside the
expericnee of tho ordinary income-tax establishwent. ‘The tribunal is a Board
of Referces which will always include at least one non-official with speoial
knowledge of the business which is the subject of reference. If Hon'ble Mem-
bers would like this body strengthencd in any way, so as to sccure adeguate
attention to technical business considerations to which they attach importance,
I hope it will be possible to meet their wishes in Seleot Commiltee. There
arc many other matters, not included in the Bill, which it is necessary to touch
upon in order togive the Qouncil the complete outline of our taxation proposals.
Virst of all, it is recognised that the super-tax was a rough and rcady substitute
for atax on war profits, and that it would beinequitablo to levy both tbese dulies
from the same individual or firm. The necessary steps will accordingly bo taken
to secure the relief from one tax of every assesseo who pays the other. The ¥in-
ance Departinent is often twitted with its partiality fpr the maxim ¢ Whichcver
is less:” On the present ocoasion we are prepared magnanimously to reverse
that motto and take whichever is greater. 1f the super-tax which would be
payable in the absence of an excess profits duty is higher than what we should
get by assessing tho excess profits and taking no suber-tax, we should ask for
the formor, and vice versa. In the second placo, it is not proposed to assess
income-tax upon the share of exocess profits which is taken by Government.
-In the third place, we are doing all that is possible to overbaul and strengthen
the machinery of assessment. To assist us in this work we have been singu-
larly fortunate in obtaining, through the good offices of the Scorctary of Btate
and by the courtesfy of the Board ‘of Inland Revonue, the services of a dise
tinguished expert from Whitehall, Mr. W. S. Watkins, who is expected to leave
London at the end of this month agd will briug out to us the valuablo oxperi-
enco whioh the British authorities have acquired in this kind of work. We
hopo that Mr. Watkins will be able to sit on Boards of Referees which have
to deal with questions of peculiar-difioulty or importance ; that he will assist
us in framing the rules and regulations under the Act; and that Local
Governments will permit him to advise 2nd guide their income-tax anthorities
in matters where weight is naturally attached to English experience.

“ Having explained the proposed relations hetween the excess profits duty,
the super-tax and the income-fax, I wou!d naturally bo expected to put forward
some kind of cstimate of the amount to he expected from the operation of
this Bill when it becomes law. Itis naturally very difficult and a little
invidious to define the profits which wn expect to realiso from cach individual
industry. Consequently—and I think Ilon’ble Members will accept this
proposal,—1I shall luwp thoe figures together, and simply say that nccorging to
the best of our estimates we beliove that the cxcess profits which will be assess-
able after all allowances for depreciation and the like, will aggregate, for
the whole of British India, about 22} crores. When we get half of that, itis
equivalent to £7} millions gross; from which we have to deduct the super-tax
which will be remitted nnder the provisions which I have just described, that
romission we calculate roughly at about a million sterling. Then, again, wo
have to deduct the income-tax which will be payable on the Government share of
the excess profits, and that by an essy caloulation works out to about £4:00,000.
o altogethor we expect to’ realisc about £6 wmillions net as our share of the
excess profits duty, Making some remission for unavoidable contingeneies
or misoalonlations, we thus just succeed in covering the figure which we set out
to try to obtain. :
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* Now, my Lord, I do not proposo to take the Council through all the tech-
nical provisions of the Bill, They have been thoroughly canvassed by com-
ctent critios from whom we nare already receiving most useful criticisms.
r. Howard and I have bad the advantage of informal discussions with the
members of several of the leading commeroial communitics ; and I should like
to express our indebtedness for the courtesy and frankness with which-wo have |
uniformly met. The oriticisms furnished-to us both at these informal con--
versations and in the written opinions which are now arriving will be closely
oxamined in Beleot Qommittee, and it would be uscless to weary the patienco
of the Council by disoussing them to-day - '
“ But what the Counoil will no doubt prefer is that I should attempt to
, answer very briefly the main chjections that have becn taken to the principles
of the Bill and the necessity for it at all. . Now those objections, my Lord,
divide themselves naturally into several different categories.

“'With one set of critics I need 'mot occupy much time. They avothose

-who argue that India has alrcady done enough, and that the further contribution

which tghis Oouncil decided to offer last S8cptember should now be withdrawn.

I leave those critics to the judgment of the Council whose decision they

challenge. But Ithink, my Lord, wecan leave them also to the judgment of

‘another tribunal, If those crilics, looking round upon the millionsof lives

that have been sacrificed, on the long-drawn misery of the millions maimed

and disabled, on the sufferings of the invaded lands, on the loss which . whole
nations have endurcd of their homes and everything that is dear to them, and
of the universal hardships which have been cheerfully borne by every class,
every oreed in the British Empire—if, I say, on looking round upon this world
of strain and privation, they still can be content to liug their wealth, their
comforts and their luxuries—then, my Lord, I think we may leave them to the

{ribunal of their own conscience. . ‘

- “There is, however, another class of oritics who urge that our proposals
“are ill-timed ; that war is over, and that war levies ought to cease. Bomé of
- my friendy who hold this view empbasisa the agricultura? difficulties in which

parts of India are now plunged and argue, with much plausibility, ‘that

Yn ia'sfirst duly is to look after herself. Others describe the depression in

—.-- the markets, the reaction which must follow the recent prosperity, the unwis.

-dom of adding to all this unsettlement by an unpopular tax. Well, the

Government of India may confidently assure those who hold such language

that, in combating agricultural distress, tho full energies of our resources will

be iis ever available, and that this tax will not by one jot or tittle interfere with
the financing of whatever measures are required to avert the results of scarcity,

If it were the case that this new tax fell upon an industrial commnunity weake:ied

by the collapse of its markets, we ought certainly to think twice before going:

on with it. But, my Lord, is this the naso oxcept to a very narrow and limite
« extent? No signsof collapse, I beliove, are yet apparent in the jute trade or in
. ~the.many subsidiary industries to which the war has givena fillip. The position
- of the cotton trade undoubtedly is difforent. 1t has passed through a bad time,
partly owing to labour difiiculties, bui also, Iam surelg right in saying, fo
. unwise speoulaiion. The fanociful heights to whioh the cloth market and -the
. .Bombay share market had soared last year could not possibly have beon main.!
taiced 1n permanency ; aod the fact that they are now approaching a lower,
and we may hope, & saner lovel, is surely no valid- argnment against our pro-
posals. And is this Bill sountimely as [ am told? Tam frequently assured
that the excess profits duty would have been an excellent idea three ycars ago,
- hut that is all wrong now. Well, unfortunately it is impossible to ~ccept the.
" implied offer and tolay bands on the profits of threo ycara ago. But what is’

_wrong with the tax now? It is no reply tosay that the war is over. Waris -
~mot liks a' game of chess which you can flaish, put away the chessmen and fold

up' the honrd and walk off. War is anevil of which the consequences remiin,
- and thoso consequences have got to'bo poid for by whalever namo we call the

*requisite taxation.

AT TS plain fact, my Lord, is that in Septembor last «we undeitook to pay
for gn extra force of 200,000 Indian troops. ‘I'hat force is still in heing; ‘it is
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rondering veluable sevvice in garrisoning oonquered oountriesand in onabling
peaoe to be eecured and the benefits of poace to ho established. We are in
honour bound to pay for those men until they arc roturned to civil life. We
are in Lionour bound to pay the pensions and allowances to those who aro
diszbled, to those who are supcrannuated, and to the familics of those who hava
died. That is the olear duly of the Govarninent, and it is for that purpose that
we are to-day asking for the nceessary money.,

“I pass now, my Lord, to anothor olass of critics. Soon after arriving in
Dolhi, I was isited Ly a number of my old friends from Cawnpore, gentlemen
in charge of large industrial conoerns which hed Leen continuously engaged in
wur work. What they said was this: ¢ We know that the money is wanted;
we krow that you have got to raise it ; tho moncy is here and yon shall have
it; but you are going about the wrong way to take it.’- Well, similar things
afterwards were eaid to mo by roprosentalives of commercial communities in
other parts of India, and I invariably found that this criticism came from
those who had taken a Jarge and patriotic share in our war effort and invested
Jargely in our war loans, and consc(luenﬂy it is our bounden duty in all
* courtesy to give very spcoial consideration to their objections, Acoordingly,
my Lord, all possible alternalives wero thoroughly examined. First of
these alternatives was a loan. Many varied and ingenious forws for raising
the money by loan were pressed upon us,, parlicularly in Hombay; but
we have had finally to reject tho idea. ASX Hon'ble Mcmbers will have
recoguised, our dificulties in the current year compel us to borrow indirectly
sbout £4 million towards tho first instalmcit of our new obligation, If
to this we add tho £3} millions which still have to be paid, and the
capitalised value of ponsion obligations which will remain for the future, we
should be placing a very substantial addition upon our temporary debt. That
debt is already higher than any of us like. Wa have to got rid of it before we cav
launch out into the programme of remunerative borrowing for the development
of Tndia which all of us look forward to. Another alternative which we found
considerably favoured, in certain though notin all commercial circles, was an
amendment of the super-tax system which would allow that tax to be assessed
on the whole profits of companies, aud not ouly on the undistributed profits,
-Personally, although T have no authority from the Governmeut of India to
announoe a polioy in this matter, I confess tobeing much in sympathy with the
desire for the amendement of our existing system of taxation on incomes. But I-
feel that the whole subject requires more ventilation and disoussion, in order to
got at an equitable graded scale which will carry usover the period of rocovery
from the cousequences of war. To frame ascale’ which would have produced
tho extra revenue required by us this year, would bave entailed 2 higher range
of assessment than should be necessary in more normul circumstances ; and
having got such a rage, the Finance Member, being only a falliblo mortal,

would probably find himself sc:ely tempted {o stick to it after tho necessity
forit had passed. Moreover, as a prominent feature on the fiscal side of the
Reforms Scheme is the a dpmpriation of income-tax wholly for Imperial pur-
poses, I confess I shou,r look with some misgiving upon a situation in which
the various provinces could point to a high return from the laxation of incomes
as an argument for the immediate reduction of their contributions to the
Contral Exchequer. It seemed {herefors inexpedient on all grounds to reviso the
incowme-tax am(il the super-tax just at present, although I trust that such a rovi-
sion will be taken in hand as soon as the cxcess profits duty ceases to operate.
Another, and really the only other, suggestion of any valuc was that while stand-
ing by our proposals, wo should be content with a smaller share of the current
year’s profits, say one-third instead of one-balf. I can assure tho Oouncil tha
this proposal was very carefully examined, and that at one time we had hopes of
heing ablo to accept it, but since that time thers has come upon us a large
additional liability for the maintonance of our Army, which will ‘add over £3
‘millions, probably £21 niillions, to noxt year’s expenditure.. A third of tho
-assessable profits, if Hon'ble Mowbers followed the briof caloulation I tried to
place hefore them a few minutes ago, would bave given us £4 millions and
that would not have been enough with a gap of very nearly £6 millions 9
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. fill and I au-afraid wo bave been driven by force of circumistances to fall back

.upon :the full. 50 per cont. 8o that we oome, almost by & -prooess of

" - exhaustion, back to the proposals emhodied in this Bill, and we have not been .
“'ablé to find any other sound economic method of raising the necessary funds '

*. . which would be either advisable or indeed in consonancs with the general wishes *

. of those affeoted. . RS

“There is only ouno other important class of crities, and with them I .will
‘clost. They are the numerous well-wishers who warn us that a tax on profits

. “is economically bad and mischievous to industry. If their arguments were
+acoepted in full, there would, of course, ba no taxation.at all.” It .would he.
‘foolish to contend, and I do not for & inoment profess to contend, that there
“are not some taxes which are less felt by the ordinary man than others; and.

. "probahly a direct tax on profits is a form of levy whioh economists would. ;
‘gladly avoid at normal times. .. But are the times normal, or are the -profits; -
~which ‘weo are taxing sound? IIave not these huge profits of recent; -
years been' responsible, in some measure at lesst, for an orgy ‘of harmful: :
‘speoulation, - for much of the labour trouble that hassince visited us, for agﬁ ¥
-inflated standard of values which is entirely lostile to the healthy flnancial.: -

- ‘dovelopment of the country ? It is this soale of profits which is unsound muocht :}
‘more than the tax ; and I an sure many a business nan will agree with me in: "

- _-his heart of hearts, if not to-day, certainly in later years, when he looks back: .

~;upon ah srtificial prosperity which has‘left him nothing but a-legacy of trouble: -

.. My Lord, this then is the position. - Wo have undertaken an obligation? :

. .lo paya share of the cost of our own fighting forces. It is an infinitely- small. *
“sum a3 compared with the burdén which lies on tho rest of the Empire; it is' *
not a large sum relatively to our own resources. From that obligation we; -
‘cannot in honour recede. .To mcot it we have to find £8¢ millions next year.] -

.- 'We have pinched and saved, and postponed all avoidable éxpenditure; and.”

", ‘have. thus been able to provide only a fraotion of this (about £8 millions) ouf;

.. of our ourrent revenues. Lor the remainder we must have extra taxation.!,

:;{W& liave benrched for any form of tax which would furnish the neoessary -sum!

‘Gyithout adding to the burdens jof the poorer olasses. . We have apcdfding‘l"yg B

' /d8termined to appeal to the wealthy, and more partioularly to that olass’ whoso' -

s pae e

Y ViR o . . . p ! .ai
" incorhes hiave been largoly inorcased as & result, directly or indirectly, of ' the' i

N

" _war, “There are reasons at the moment why we should not take the money--by; "
+*‘ah enhancement of the rates of ;the ordinary income-tax. We have, -therefore,’
. had recourse to what scoms as fair in India as it has been acknowledged to-bo :
-in the United Kingdom, a tax on the profits made by industries ‘in ‘excess’ .-
" 'of a normal standard. 'We have taken the normal. standard, however, notas- -
“in Bngland-on a pro-war basis, but, in order to show all consideration ; for thoge- -
. who have to pay & somewhat belated duty, at an average between a.leany -.
"', period before the war and a fat period after the outbreak of hostilitios. ~We,
.. are prépared 1o make all possible allowance for hard cascs, and to. corrcet our;; -
Cowa vnllugtions, wherover possible, by the skilled knowledge of business men, . . | ..
¢ %'This; my Lord, is the casq for thoe Bill which I now introduce. -Firstly;
~:gecondly and lastly, the il is & war measure ; it is a measure for paying fight-: -
*-ing 'mén who are actually at the prosent moment in the field.- 1tis thusa: -
“’measuté which will help to stoure, we hope, for the world a lasting peacay™ -
* “and.I-would appeal to all those ‘who place & - higher value on that achisvement . .
“than on ithe mere amassing of woalth to lend it their support. R
.- "My Lord, I introduce the Bill and beg to move that it be veforred to a- -
. Bolect Commitlee consisting of the Hon’blo Sir George T.owndes, the Tow'ble. .-
' Mr: Kesteven, the Hon'ble Bir TFazulbhoy Ourrimbhoy, the Hon'ble Rai Sita; '
~'Nath Ray Bahadur, the ilon'ble Mr. Joward, the Hon'ble Mr. Hogg, the . .
. ‘Hou'ble Sir. Gangadhar Chitnavis, the Hon'ble Mr. Ironside, the Hon'ble Mr. .
. Rioo, tho:Hon'ble Mr. Moncuiefl Smith dnd myself, with instructions to'report™
" onor before the 12th Maxch, 1919.” ENECOTI

" “'The Hon’ble M. Malcoim N. Hogg :— My Lord, this is a Bill 11
. on the merits of which I bad souie diffealty in making up my mind, abd whex
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Ihad medo it up, I arrived at a conclusion which is in some rcapects ocontrary
to the very large majority of commerocial opinion, both European and Indian,
in Bombay. My only course, thovefore, is to lay my personal views before tho
Council for what they are worth, and then to point out how very little they are
worth for practical purposes inasmuch as they arc cntively nnropressntative on
this watfer. Few, I think, will deny the inheront justice of the underlying
principla of this Bill, namely, that those to whoin circumstances arising out of
the war have brought exceptional profits should contribute a portion of those
profits to the cost of the war. It is whon wu come to try and apply this
principle inlegislation that diffioultios arise, In Eungland, the principle was
applied at a very early slage of the war; that is o say at tho most favourabls
moment. But even in Bogland the excess profits duty has provéd in some respects
nosatisfactory ; it has been difficult and troublesome to assess, and often inequi-
tablo in its incidence. ~But it has been accepted in England as & necessary war
ovil, and I think that it would havo heen accepted in India as & necessary war
evil if it had been introduced at an earlicr stage. For various reasous, but
prinoipally on account of the difficulties of assessment and collection, it was
not introduced, and the delay far from lessvning the difficultics has increased
them. The delay has also prejudiced the reception of the Bill, and a measure
which, I think, would have becn generally accepted a year or two ago, has now
met with very general opposition and condemmation. It is not neccssary for
.mo to recapitulate the grounds on which this opposition is based, for I think
that they are sufliciontly well known; but I wn bound to admit that there
is comsiderable force in some of the arguments advanced. 1 sharé the
general objeotion to reirospective taxation. I am awarc that the present
economio situation in certain important trades and industries, particularly
in Bombay, is very umnfavourable for the introduotion of such a duty,
and I realise—and this to my mind is the most important objection to
the Bill—the very great difficulties which exist in this country In the way of
", 1ts equitablo assessment and suctessful eollection, difficulties which are far
greater than those of a like naturo existing in England, I lave endeavoured
" to weigh oarefully these theorctical and practical objections to the Bill, but I have
come to the conclusion that, in spite of them all, the inherent soundness of the
underlying pringiple justifies an attempt being made to apply it even at this
late stage. It cannot be denied that very considerable profits have been made
by certain trades and industries in India through circumstances arising out of
the war, and I feel that it is_still worth while making ap attempt to scoure a
portion of those profits for expenditure arising out of the war.

“ But there is another reason which bas impelled me to the same conelu-
sion, - Assuming that this money is required for war expenditure, how ¢!se is
it to be raised ? I have said, assuming it is-roquired for war expenditure,
because that, I think, is an essential condition, and until the presentation of
the Financial Statement we are to some extent in the dark on this mattar,
although the speech of tho Hon'ble the Finance Member in introducing the
Bill has don: wuch to enlighten us. On this assumption, however, how else
is the money. to be raised? Ono suggcstion has been a loan. Well, in the
first place,’ my Lord, I am personally not vory sanguine about the prospeots of
raising any large sum of money by ﬂ)au in India this year. But, secondly, I
feel that we have already raised as much of our exceptional war expendituro
by short term loansin this country as is advisable. {\Iext' year, the first of
these short term loans will be falling due for repayment, and I feel that
Government will have their work cut out to meet this and the succeeding

“loans as they fall due without pursning the policy of finanocing exoeptional
war expendituro by short term Ioans any further. ‘

“ A second expedient which has been suggested is an increase in one or
other of the existing sources of taxation. Well, I fecl that all Pussible per-
manont incroases of taxation will be required and more than roquired jin this
country during the nexy few ycars to ineet the rcpayment of cxisting short -
term lcans and the very heavy increases in permanent recurring expenditure
which zre ahead of éis. I do not think that it is sufficicntly rcoognis'cs what " a
very greatebrain will be placed upon both thé loanand the taxation resources of
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* India fo meet the urgent demands of education, sanitation, housing, railways

" and other needs of a like nature. Itseems to me, therefore, that we are foroed
-~ back upon the necessity of attompting to meef, the remainder of our exoeptional
-~ war expendituro by exceptional war taxation. o

- “Tdo not propose, to-day, to enter into any detailed eriticism of the Bill’

because the froper time for that is the 8clect Committee and the subssquert:
.stagea; but I do wish just to any this, that I think that the Bill as drafted
" réquires considerable amendment with & view to ensuring that it falls, as
" far as possible, only on those who are in & position to bear ths burden, and

with a view to seeing that its total yield does not exceed the requirements of
. fiegent war expondituro. ' Coou

“Buch, my Lord, are my personal views, but I feel it my duty-
to place another aspect of this question before the Counocil with con-
giderable’ emphasis. I bave stated that my viows do not coincide with
- general commercial opinion, which is strongly opposed to.the passage:
- .of this measure. That opposition is shared by the Bowbay Chamber of Oom..
. .merce whom I have the honour to reprosent upon this Qouncil, My absence

. from Bombay during the last thres months with the Franchise Committee has ;
. .prevented my baving any recent opportunity of a discussion of the Bill in detail -
" “with'the members or Committee of my Chamber; but their views have'besn
.recently fully communicated to Government in writing, and will no doubt he
- ofroulated to Hon'ble Members as one of tho papers on this Bill. I feel bound
" ta advise your Excellency’s Government to attach far more weight to this ex;
" pression of opinion from a body cuch as the Bombay Ohamber of Commerce -
$hdd to my own personal views; and it is & matter for the very serious cops -
‘s‘fge';agion of Government .whether it is expedient to persovers with a measure”
% ioli has provoked such.a latgo measure of opposition and resentment amorg
08¢ whom it will affect, partioularly jn view of the fact that it is to these'samp,
of the community that™ Government: must look for the bulk of -an"é

.ggf;‘;ah they may desire to raise; In this conneotion, I ehould like to fnake
f,0lear'that my Chamber do not- share my opinion as to the prospedts pf;
‘a'loan this year, I received from them last Mon az a telegram in which’ thay’
bﬁgﬁﬂrsﬂy. that they adhera to their opinion that the sum required should be-
raisod by other methods; secondly, that, if Government persist with' thig
.measure, the sum to be raised by it should bo striotly limited to the rongh
duiount of 6 crores of .rupees whioh had previously been stated: to -%g
‘appréximately required, and also that the Bill should be amended so ‘as to
‘femdye some inequalities ‘whioch they considér exist in the present. {raft
bearing in mind that a tax which may be suited to conditions in one proyincs,
say: Bengal, may operate very unfairly in other provinces; thirdly,- they
stato-—and this is partioularly important —that in, their- opinion the prospests
of aloan this year are good, and that they ss0 no reason why 20 or 26 crgres
.should not be raised, but that they consider that the Bill in its present form js
‘caloulated seriously to projudice the prospects of raising even a smallor
‘amount, ‘I invite the very scrious consideration of your Excellency’s -Gavern-
:ment dnd of this Council to this considered oxpression of an opinion whi_éii
is, I believe, very generally held, o : i

~~._“1 do not think that there are any scrious differences of opinion botwoen
.my.Chathber and myself on the dotails of the Bill, and I" hope in the course of
the Select Committeo procecdings to seoure some important amendments, “:It
‘is only'on the question whether the Bill should be proceeded with and amended
or whether it should be entirely withdrawn, that I differ from my Chamber,
I feel that, under tho circumsiances, the only proper comiso for me to pursue
ig to refrain {rom voting. I cannot reconcile it with the views which I hold;
#nd hold with conviction, to vote against'this Bill. At the eame time T fiol
‘tha 'it, would not be right for nie to record a vold in its favour, kuowing ‘that
tliat vote is directly contrary to tho wishes and opinivns of those whom™Iam
here to represent. In conclusion,’T deyirs to repeat that it is the duty of your
Excellenoy’s Government ta attach very great weight to the opinion expressed
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by the Bombay Chamber of Commerco and by 80 many other commercial _

associations aud bodies throughout India.”

. The Hon'ble Sir Farulbhoy Currimbhoy :—My Lord, T rise

“to oppose the Exoess Profits Bill. Iam doing so with the full consciousness

of my responsibility asa Member of this Gounoil notwithstatiding tho faot that
I gave my cordial sufport, in last September to the Resolution, moved by 8ir
'\\gill"liam Moeyer, for India's taking a larger share, in respeot of the cost of mili-
tary forces raised in the country. I supported the Besolution because we had

- not, then, seen the successful tormination of the war. At tho War Conference

beld in April last, your Lordship had indioated the grave military danger

-ncross the borders, and it was made clear to the country that a further contri-

bution from India meant not only the performance of Imperial obligations that
foll to the share of India, but as a sort of self-defence to ward-off the threatened

" invasion of the country. Buccessful oporations in Mesopotamis and elsewhere
~would, it was expected, oreate diversions which would nake it impossible
‘for the enemy to succeed in his nefarious plans across our ' borders.

Whatever my views were with regard to- the poverty of the country
and with regard to the enormoua burden that a furbher contribution will lay
upon the people of this country, I wasone of those who cheerfully and Doldly

““supported that Resolution anticipating at thesawe time considerable erilicism

outside this Council, whero the jssues were not so oleaily understood.
My Lord, the situation has changed since then, and it is no longer possible

 to impose the taxation outlined in the speech of the Linance Member at that
" time, except by * violating the conditions and safeguards ' which were speci-
- flcally. mentioned in the Hesolution. S8ir William Meyer had assured this
>’ Oduncil that the matter was liable to reconsideration ¢ if we were faced with
4 Brave Tinanocial hurdens in other respects, such as ‘s worse agricultural situation
70r'& grave currenoy origis, ’ . Turge that the matter should be reconsidor¢d

4

beoause tho rainfall this year hos beon deficient in certain .areas snd -
= Jliere - is actusl famine. -calling forth for ‘famine relief from Imperial .

funds, While one part of the country is suffering from actual famine

.-and the shortage of food materials, the rest of the country is in the

~-grip of high prices. which were not known evon in some of the warst
.. famine times from which the pcople have suffercd. Nothing but the extra;
~-ordinary confidence, which tho people of this country have, in the Governmont
- of India could have sustained our ourroncy system from reaching a crisis,
.and even now business-men overywhero are feoling—though they are loyal
.. enough not {o complain—the restraints on exports that had been exercised in
~the interest of cur artificial ourrency for provenling the exchange from rising
- still further. Added to all this, the sudden termination of the war has brought -
- about a- de;iression' in trade, a dislocation of ordinary business agtivities;

'8 situation ]
" -present depression of trade And uncertainty hasruined a good many merchants .
- ond has yobbed many more of the profits they made duringthe war. The™

)

at can fittingly be described as an inoipient financial crisis.- . The

."high g;ic‘cs have broudght on an epidemic of strike which have imposed addition-. -

“'al an

has taken its victims from this country for many years. These epidemica have -

..interfcred with industry everywhere in a very real and material manner, "I
- submit, my Lord, that, the situstion that has now arisen was nobt foreseen:
“‘by anyone of us when we gave our support to tho Resolution in September last, . .

"' ;% Thers are other reasons for not pushing on this Bill which T shall briefly ©

-‘_"g';titté ‘with your permission, Now thal the war is over, there is not the same .
“need for India's assistance, nor is thore the need to raise such large sums as it

| was.
ol

proposed ‘to-rajse at-the time. Far be it from me to suggest that India,

7 shonld::bg"attemnpted in a2 more suitable manner and on 'a botter dgcasion, ;- .'

I am led {o;this opinion not in the spirit of shirking our just obligations, but
‘because-it“wopld be a very unwise policy: to push.on with the Bill-at the

exocssive burden on industries everywhere, and to complete this tale_.of - i
woe we had epidemios, one after the other, more serious than the plague, that - -

ot do her'duty with- regard to the Empire, but I now think -hin =



- EXOESS PROFITS DUTY BILL. 599
[10rx FesRuany, 1910.| [ 8ir Faculbhoy Currimbhoy.] -

.. present moment.  Many of those that have made profils in the war have also.
. made serious losses at the terraination of the war.  Tlie promise of the Finance -
Minister that the Government would avoid placing the burden -on the poorer
- olasses. could notbe carried out if this Bill was pushed on, becuuse all transac-
"tions hava taken place on fhe profits and on values that have been.fixed"

. onthe old basis. The joint-slock companies have already. divided out-their

Elfoﬂta;- and the investing public the last holder, in many cases the bond fide
“h¢ldegs, would-be penalised. The mere announcement of the excess- profits :
tax - has made so much harm and I honestly believe that the. Government.

could not push through the Bill without causing further serious dislocation in -

the activities of businessall over the country. As an industrialist and as .

‘onie who as & member of the Industrial Commission recommended assistange

to' industries in different ways in exceptional circumstances, even to the -
extent of adsistancs from the finance of tho State, I cannot™ countenande,

‘without raising my humble protost, a proposal that involves such a levy on
"Capital anid tﬁat reversos tho progess withdrawing the Oapital from the .most

entérprising section of the community. The most serious objeotion that I

have:"to the passing of this Bill is"not ono of a sentimental character, but one
- diotated by weighty reasons of -financial policy, 1 am aware that atthe time.
of the'floating of the second war loan in India, no sssurance was given by the:

‘ther :Finance Member that new taxation would not be imposed, -and yet human °
" nature being what it is, it was the general hopo in the business cd;“gimunity’- that -
.if-the loan was made successful they would escape further taxation. This wds
- ofie of the oauses of the magnificent responso whioh had been fivbn‘ last < year -
© to the ocall for subscriptions to the War Loan, War bonds -and~ Treasury. bills.
"'The . section which takes up Government soript immediately is-just the section :
" syhichis going to be crippled by this levy under the Excess Profits Bill, and ‘I
.’am ; positive that if this Bill is passed, then: tho prospeots of a new loan if the,
?,;;AG‘(Sv',ernmen,t of India would want toraise it in the country would be altogethes :
: yinedia: The Government, havo several obligations in eonnection with the:;
- “teddgury. bills and in conneotion with .the war bonds maturing in . the coming 2
Fyear; nd they have also o provide for the accumulated démands -of eapital}
sexperiditure.on Railways aus in other ways. - I submit that the Governmert:;
“avould be paying too high a price for the revenue which they propose to raise:
by, this Bill,'if they emasculate the ‘business community. thereby -and if they :
"have o face the falluro of - their-loan -polioy in the coming .year, besides the":
*]ovy as-excess profits was in the first instance going to be a:tomporary war
“lovy... The war having: now ended, perbaps such a heroic measnre..,
‘involving much interference with businessis pot needed. - The burden whioh
was'proposed to be borne by this country should not be -levied under the

present conditions of agricultural distress and trade depression and financial .
- guxiety. T would urge upon the Government of India, with all the -emphasis
" I-am- capable of, the reconsideration of the whole matter, and st all ovents .
* the dropping of the Bill at this stage. . TR
1% 2@ My Lord, the Council'is no doubt aware that the opinion -in the Bombay -’
~ presidency is opposed to the Bill, and this has beeu very ably voicad b({ the.-
‘ Bowbay Government in their lettor to your Lordship’s Governinent, dated the
_4th Fobruary, 1919. My Lord, with your permission I will.read one para- .
“-graph:i’ In paragraph four of the ahove mentioned leiter Mr. J. L. Ricu, tho
Secretary to the Government of Bombay, says: ‘I an to stato that. after
_further.. consideration the Governor in Council is still unable o recommend
" that the proposal to levy & duty on excess profits should be proceeded with, .
“in:view of tho difficulty of the assossment of the dul;{, the incquality of its.
iucidence, the likelihood of evasion and aveidance and the political effect of
"'the general yésentment which tho imposition of this tax, after the virtue! - ..
.* oonolusion of ‘war and atn time when the Indian Iudustry. réquires every .

“snccuragoment, is caleulated to arouse’ My Lord, theahovo truly reflects the v

g ‘feolings prevailing among the commereial community of Bowibay: . -

general

w2 My Lord, of the apparent justice of taxing those who ha.?ef'm*-.dé'p‘rc')ﬁfs: e

l:n .Lhe 'WO,I",“'I think too lnuch oan bema(_lg 8nd it “"Oul(l_.'bo ﬁn}visﬂ tO considef
aiy tax isolated in this manner without reforenco to the direct and indirect -
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reaclions “of the tax on all sectiong of tho community, Personally I feel
that the wholo matter of this burdon slionld be reconsidered, but if thafi canno
be done, then this obligalion should bo met by mecans of a long peried lonn
with sinking fund, distribiited over a number of ycars. Other proposals
whioh are suggested are for raising the rato of oustoms duty and for serewing
up the income-tax. The adoption of either of theso would place a burden
on the country, which the country at this time can ill afford owirg to famine
conditions and depression in the trade. But any of thess would cause less
disturbance and would on the whole be less objectionable in principle and in
the actual working of the tax, than the proposed levy under the Bill.

. My Lord, I fiud the Bill as has been drafted requires substantial changes,
and on the details of the Bill I do not propose to offer at this stage any oriti-
cism. Should the Government still wiai to carry through this Bill, then I shall
take an opportinity at a later stage in the Select Committee to nake sugges-
tions for the modifioation of this Bill so es to minimisc tho injustice of the levy
in several direotions. .

“With theso few remarks, my Lord, I oppose the Bill.”

The Hon'ble Mr. W. A, Ironside :—“ My Lord, representing the
Bengal Chamber of Commerce and the interests of that great body, I feclit
recessary to state at once that my instructions are to opposeinnd to vote against
this Bill. I find myself in very much the samo position as my colleague, the
Hon’ble Mr. Hogg, in that my personal viows and those that I represent are
not in accord.® representing those viows I feel I must give them every
possible assistance, and place before Government opinions that should carry
freat weight. I feel that my personal views must not take precedence of those

hat T represent, particularly as thoy are 5o largely in the majority. The delay

.in giving & final pronouncement on the provisions of the Bill by the Select
. Committes has, I foel, caused a great deal of nnueoessary difficulty. The Bill

was one essentially for a prompt decision. In business promptitude is the soul

“of our work, and in the matter of this Bill people—and there are a great num-

ber soriously affected by it—have been prevented from taking a finel and com-
Elete survey of their Eosition and if nced be cut their losses before it was possi- -
le to commence work again, The criticism which I offered in September last

“could woll be repeated again to-day, and we have heard and read criticism galore

against the Bill. I do not think it necessary to weary the Qouncil with any
furthor criticism of at any rate a destructive charaoter, but would rather t
and place a reasonable view before you ; and I trust that opportunities w;'ﬁ
erise’'in the Belect Committes whereby we can oliminate what are obvious
cases of hardship. Noone of course can view a Bill of this desoription with
Eleasure; no taxation is exactly a gift ; bub I think that this Bill is largely
e to & very wrong financial policy in the past ; a financial policy for which
the non-official Members of this Council have been directlg responsible. I
notice that a number of them are not here to-day ; but tho financial policy of

-the past has been to pledge the country’s credit - gaily in times of prosperity,

~-forgetting that debts are birds which come home to roost. Wo borrowed from

" may yet

Potor to pay Paul, and now the time is coming when Pefor will change
his nams. lfter listening with considerable interest to Bir James Meston’s
very masterly exposition of the Bill, I feel less averse, and I think that the
financial and commercial public will view with less alarm the Bill as a whols;
but I dofeel, after listening to the figures cited by Sir James Meston, that there
still is & %reat opening for leniency, I think that the maximum percentage

e materially reduced, and I think that those industries wiich have
been started during the period of the war can be absolved from all taxation ;
and for all that they will bring into the Exchequer I confidently bLelieve they

- could -well be left out. I am glad to hear Sir James Meston mention the fact

 of thode industries which"are now faced with severe or tho prospect of severs -

- foreign’ Gompotition, and I trust that that polioy will be follewed through the . |

Soleot Comamittee ; and if so, I believe that much of the -danger and risk will
thereby be'eliminated,” I trust that yery effective taxation will be provided
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for the foreign firms who have made use 6f Indis for obtaining large profits
during the period of the war ; and evon now as a consequenos of easior finanoial
conditions and special freight facilities tHey are, I assure you, having it all
their own way.

“T have heard certain suggestions made for alternative measurcs of taxa-
tion. An additional loan at this stage I personally reject; but I think thers
are moro practical mcasures. I refer to income-tax, I think the machinery of
collection might easily be tightencd. At the present time the individual with
the fixed income, the man of moderate meansand the firm and the company
with published accounts, they are casily got at and they have to pay. But,
my Lord, therc are thousands of people who shirk their responsibility, who
" evado their duty, and as long as the present system is allowed to go on, the
shirkers will go on shirking.

“My Lord, I trust that the boncfits of citizenship will'not be reserved to
commeroe and industry, and that those people who are not roady or willing will
in future take-their share of the taxation of the country. I also trust that
hidden away in the figures which the Hon'ble the Finance Mcmber has provided
there may not be some balances to be made available for other than war

urgoses. I also trust, my Lord, that thoughtless expenditure may be avoided.

refer to this in no carping or hyperoritical spirit, but I am tempted to mention
it becanse in the last 48 hours I saw a consignment of iron which had travelled,
or would eventually travel, more than half way round India by passenger
train io ordor to reach Basrah. Now this is thoughtless expenditure. I do
hope that very rigorous economy will be exercised in the spending depart-
ments, for I feel that with the tightening of the machinery for the ocollection
of income-tax, together with economy in expenditure, it would be possible to
provide a oonsiderable portion of the sum of money which is required under
the present tax.”

The Hon'ble Sir James Meston :—* My Lord, the Council may
be congratulated on the s&)eedy conclusion of what I feared was going to be a
tomewhat acrimonious debate. I personally am grateful for tho extremely
courteous manner in which these proposals have been received. I am parti-
cularly indebted to the Hon’hle Mr. Hogg for the courageous and friendly
speech in which Le opened the discussion. I fqlllyl realise that he spoke his own
gorsonal feelin%seat some sacrifice, and that he had considerable difficulty in
ifferentiating
his constituency have directed him to impress on this Council. I value all the
more tho frank expression of his own views with which he has favourd. us.
The same applies in alarfe measure to what has been said by the Hoa’'ble
Mr. Ironside. I see the diffioulties of his position and value the expression of
opinion that he has givon upon our proposals. We have had outsido
blessings upon this Bill, but they are generally blessings from that class

of the community who liko most of ourselves will never be called upon -

to pay excess profits. On this occasion we have had most encouraging
ddvice and helpful specches from two lending captsins of industry from
cach of the great commercial oentres of India. The other specch, that of the
Hon'ble 8ir Fazulbhoy Qurrimbhoy, reminded me somewhst of & passage from
the Epistle of my patron Saint, Inthe 6th chapter of St. James, when no doubt
an Lixcess Profits Duty or something similar was to befall Judea, he says to the
leading men :—* Go to now, ye rich men, weep and howl, for the miseries that
have come upon you.'

12-38 pat.

tween the convistions that he holds himself and the-views that- ~

“ Coming to the detailed suggestions that have been made for theimprove.

. ment of the Bill that is now hefore the Council, 1 have, my Lord, nothing to add
to what Isaid in my opening remarks. I do most heartily agree with what Mr,
Tronside said as to the importance of tightening up our income-tax assessments
and of catching tho shirkers in our net. I do fully concur wii him in what he
said about the neccssity of the closest economy ab a time when we are raising

~ taxes to meciour war debts. I can assure him,that, so far aa we know, thers ara
no hidden reserves in our Budget; as Mr. Howard has suggested to me just
now, there are really no more rabbits in the hat.
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“ Well, my Lord, this is a business proposition and it is & business! pro-
position which Las been received in a business-like manner. I trust that when
it cmerges from Seleat Comittee, 1on’hle Members will find the Bill pruaed
of any of itsdefects and still more elastio and moro capable of dealing with
the Lard cases which they have enumcrated or have-in mind; and I trast
that the great busincss communities,” who naturally feel a little soro at this
curtailment of their gains—gains for which they have lahoured hard and
with & large olement of gonuine patriotism—ill lend their influonce to make
the best of what after all 1s & temporary and very cxceptional measure.”

The motion was put and agreed to.

POISONS BILL.

The Hon'ble Sir Willium Vincent :—{ My Lord, I move for
Jeave to introduco & Bill to corsolidate and amend tho law Fegulating the
importation, possession and sale of poisons throughout British Tndia. ~ Tho-
present 1aw is contained in the Doisons Act of 1904, which was, I think,
the first all-India measuve for dealing with this subjoct. Under that Act tho
Local Government bas power to regulate the sale, or possossion for sale, of
any poison in any rawnicipality or cantonment. In regard .to white arsenio
the powors are more extensive, and Local Governments ean regulate the sale or -

ossessioni for sale of that poison throughout any part of the province; the

overnment of Indin has also power to control the importation into British
India of this poison. Under section 6 of the Act, the' Government of India
can, however, notify that all the provisions of the Act which apply to white
amenic also apply to any other speoified poison. Under section 10 of the Act,
medioal and veterinary chtitionsrs, ohemists with European qualifications,
and chemists not so qualified when dispensing medicines 1n accordance with
a prosoription of a medical praotitioncr, are exempted from the provisions of the
Aot. The changes which it is proposed now to make in tho law are very simple.
In the first place, it is proposc&’ to allow Looal Governmeuts to regulats sale or
possession for sale of any specified poison throughout the province, and not to

- confine this provision to white arsenio. This power can now be exercised by a

Local Governiment once a notification is issued by tht Government of India
under svotion 8. Similarly, wo propose to allow tha Governmont of India
to control the import into British Indin of any speoified poicon. Both these
results can be attained ab present by the somewhat cumbrous procedure of
double notifications under the Act. What wo really aro proposing is fo
devolve a power on Local Governmeats which is vested in the Government of
India, and i1n tho case of imports avoiding the olumsy procedure to which I
bave adverted.

“There is, however, one clause of the Bill lo which I ought to draw
special attention, clause 10, I have explained that. under the present Act
amongst others certain chemists and druggists with English qualifications and
those dispensing medioines arc excmpted from the provisions of the Act, I
should also bave mentigned tanners and hide merchants as they are also
exempted. It is now proposed to withdraw those exeraptions and subg’ect_
these classes of persons to control by the Local Governments in their dealing
with poisons. It is believed that chemists with English qualifications at present
keep registera of poisons and that no inconvenience will be caused by authoris.
ing the Local Governinents to make the keeping of such registers a leual
requircment. The Government bavo made inquiries regarding tanners and
hide merchauts, and they believo that their legitimate trade will not Le
hampered by reasonable cestrictions such as those which Local Governments
will impose. At present there is roason to belicve that in some cases poison ia

.obtained for criminal purposes, such as murder and caitle poisoning from these
* tanners and hide dealers, ) .

« There i3 perhaps only one other olausc to which I need refer, and that
is clause 9 (3) of the Bill, which suthoriscs tho Government to exclude from
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the bonefit of the exemption now enjoyed any particular wedical practitioner
or class of practitioners should they find it necessary to do so. The remainder of
the Bill isa consolidating mcasure, and the only changos of importance aro
thosa to which I have already drawn attontion.

“ At present I only ask for leavo to introduce the Bill, I shall subsc-
quently move that the Bill be pubiished in the Gazelje of India. I under
stund that notice of an amcadment has beon roceived seggesting that the Bill
should be published also in the Provincial Gazeltes, nnd? wish to take tho

opportunity of saying now that it that amendweont is sapported by any con-’

siderable bodi of opinion in this Council, and if it is.thaught desirable to post-
Fone the further consideration of (his-measure until it has hecn published in the
ocal official Gazettcs, the Goverument are perfeotly ready to meet Hon'ble
Members in this matter.” :

The motion was pub and agreed to,

The Hon'ble Bir William Viacent :—* My Lord, I introduce the
Bill, and move that the Dbill, togethor with the Btatemcut of Objects and
Reasons relating thercto, he published in the Gazclte of India in English.”

The Hon'klc Mr. V. J. Patel :—“My Tord, I beg to move the
following amendment, that for tho motion for publiching the Bill in tho
Gazette of India in English, the following words be added at the end :—

* *and in the local official Gazettes in Luglish and in such other languages us tho Local
Governments think fit.”

12-1-5 I

" ¢ My Lord, I bave compared the provisions of the Poisons Act of 1904

with those of this Bill, and I find that four important modificationd are proposed
to bo introduoed, In the first place, the old Act applics to the Munimpa{ and
"Ountonment areas. By this Bi?l itis proposed to apply the provisions of the
Doisons Act to all arers. Secondly, the old Aot gives power to the Governor
Genoral in Counoil to regulate the possession and sale of the importation of
whito arsenio, It is now proposed to take powers fo regulate the importation of
any specified poisons. Thirdly, under the old Act cerlain exemptions were
provided, firstly, in favour of medical and veterinavy practitioners; secondly,
in favour of certain chemists and druggists ; thirdly, in favour of compounders
dispensing medicines under prescriptions ; and fourthly, in favour of tanners
aud hide merchanls. It is now proposed by this Bill to take uway the exemp-
tions in respeot of tho last thres classes, and to retain them only in respect of
medical and veterinary practitioners. There too, that iy, in the case of medical
aud velerinury practitioners, it is proposed by this measure to empower the
" Local Governinerts to exclude any medioal or veterinary practitioner from the
Jbenefit of the exemption. The scops of the Poisons Act of 1804 was particu-
larly limited in order that ils provisions might not interfere with legitimate
industries. Now, when it is proposed to take away the esemption in favour ol
tanners and bide merchants, it is a question as to how far this new measure
would interfere with the tauning and hide industries intho counfry, The Bill
has not been before the public, and I respeotfully submit that duo time should be
allowed to the people concerned tu cxpress their opinion. I believe that
ohangos of far-reaching importance are proposed to be introduced by this Bill,
and a great number of people, wore especially the tanning and hide merchants,
are likely to be uﬁecw& by it, and thercfore, I trust the Council will favour
this amendment and pass it.” 4 - :

The Hon'bie Mr. G. 8. Khaparde:-—“I am in favour of the
publication of this Bill in the local oflicial Gazeltes, because, I think, it has not
reached those classes which will be chiefly alfcetod by it.  In addition to these
{anners and other peopls, there are a nuwmber of small industries which may
uso- these poisons, and if they never get any idea of the provisions of this Bill
they will not he able to put forword the particular exewptions that they might

12-19 ros,
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scck.  For theso reasons, my Loid, I submit tuat this Bill should he re-

~ published in the vernaculars as far as possible.” -

'The Hon'ble Sir William Vincont :(—* My Lord, there does not
appear to be any particular enthusiasm about this amendment, but I am
perleotly propared to defer to the wishes of thé Lwo Ilow’ble Members who
press for publication in the local Gazettes, The weasure is not one of any
wrgenoy, and I am always glad, though not always able, to moet Hon'Llc
Members of this Counoil. I must at the same time tako oxception to the
statcment made by the Tlon'hle Mr. Patel that the fivst part.of tho Bill makes
waterial changes in the law. It is quite true that the present Act applies
specifically to white ursenic only for areas outside municipalities and canton-
ments, but I think the Hon’ble Member emitted to take into account section 6,
which says, *Tho Governor General in Couvoil may, hy nofification in the
Quzette of India, apply to any specified poison other than white arsenic all or
any of the provisions of this Act relating exclusively (o white arsenic.’ So
that the Government of India is taking no atlditional powers now. 1t merely
is proposed to specify in the law powers which the Government of India can
now cxercise indirectly by double notifications. Thero jis really no other
substantial ohange in the law in this matter oxcept that power is now
decentralised from the Government of Iudiato Imcal Governments. It is
howevor trae that in regard to tanners and hido morchunts, we do propose a
material change. We have ascertainod to the best of our ability that that
change will ot hamper trade, and it scems to the Government of Indin
priwd facie reasonable that a man who is dealing with poisons that may be
uscd for murder avd for causing mischief to cattle should be, at any rate, under
o requircwment o kecp registers showing what his slooks are aud how they arc
dealt with. However, my Lord, I am quite prepared, as I said, to accept'the
amendment of the Hon’ble Member.” a '

"T'he motion, as amended, was put and agreed fo.

The Gouncil then adjourned to Wednesday, the 26th of Fcbruary, 1919,
at 11 At

A, P, MUDDIMAN,
DrrnI: } ~ Secrelary to the Government of India,

The 26th February 1919.





